










































































































IN Re : -

VAKALATNAMA 
BEFORE HON'BLE NATIONAL GREEN TRIBUNAL 

ORIGINAL APPLICATION NO.142 OF 2022 

JAYANT.KUMA .. ~ -------------
Versus 

Plaintiffs/Appellanl/Petitioner/ Applicant 

MOEE.&_cc_AND-ORS, _____ _ ___ _ _ _ _ _ Defendants/Respondent/Accused 

KNOW ALL to whom these present shall come that I/We ... CHANDRA BHUSHAN GUPTA, PARTNER MIS SAi RAM ENTERPRISES 

...... ... .. ............. .. .. .. .. ... ..... .. ..... ..... ... ....... .. .. ... ... .. .. the above-named .. .. .. ... RESPONDENT NO. 05 ... .. .. .. ...... do hereby appoint 

UTKARSH SHARMA, SHARAD CHAUHAN, ADVOCATE 
ENROL NO. D/4297/2014, UP/2599/2011 
CHAMBER NO. 203, M.C SETALVAD CHAMBERS BLOCK, SUPREME BLOCK, SUPREME COURT OF INDA 
8510052778, 09312061203 
(herein after called the advocates) to be my/our Advocate in the above-noted case authorize them :-

• To act appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or heard and 
also in the appellate Court including High Court subject to payment of fees separately for each court by me/us. 

• To sign file verify and present pleadings appeals cross-objections or petitions for executions review revision withdrawal compromise 
or other petitions or affidavits or other documents as may be deemed necessary or proper for the prosecution of the said case in all 
its stages subjects to payment of fees for each stage. 

• To fill and take back documents to admit and/or deny the documents of opposite party. 

• To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touching or in any 
manner relating to the said case. 

• To take execution proceedings. 

• The deposit draw and receive money cheques, cash and grant receipts hereof and to do all other acts and things which may be 
necessary to be done for the progress and in the course of the prosecution of the said case. 

• To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby conferred upon the 
Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf. 

And t/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as my/our 

own acts, as if done by me/us to all intents and purpose. 

And t/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as my/our 

own acts, as if done by me/us to all intents and purposes. 

And t/We undertake that I/We or my/our duly authorized agent would appear in Court on all hearings and will inform the Advocate for 

appearance when the case is called. 

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of the said case. The 

adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain for himself. 

And t/We the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to the advocate 

remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid up. The fee settled is only 

for the above case and above Court. I/We hereby agree that once the fees is paid. I/We will not be entitled for the refund of the same in 

any case whatsoever and if the case prolongs for more that 3 years the original fee shall be paid again by me/us. 

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these present the contents of which have been understood by me/us on 

this ........ ......... .... .. .... ...... .. ............... ....... .... .. ..... .. .. ... .... 13111 ......... .. . .. ...... . .... .. ... . .... . ... .. .. ... ... .... .... .. .... Day of JULY 2022 

Accept,d .. jed. ""''of""· ? 
SHARAO C ... A~l\l 

ADVOC.,..:. 
SUPREME -,,JURT INOIA 

Chamllef-203, M ... . Sotl .. Vlo•J Block 
Bha~fltl_ 1?!1.S ~oad 

Su,IIMe. Court ~ 1'1~~ ;~lhl•110001 
Moblle: 115100:.a ... 

CLIENT 
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VA.KALA TNAMA 
BEFORE HON'BLE NATIONAL GREEN TRIBUNAL 

ORIGINAL APPLICATION NO. 142 OF 2022 

IN Re:-

JAYANJ_KUMA"--------------
Versus 

MOEE&-CC-AND-ORS. 

Plaintiffs/Appellant/Petitioner/ Applicant 

Defendants/RespondenVAccused 

KNOW ALL to whom these present shall come that I/We ... PUSHPA SINGH, MANAGING DIRECTOR M/S C.S 

INFRACONSTRUCTION LTD. .. ................................................ .... ... .... .. ... ... ....... the above-

named ... .................. ......... ... ............ .. . RESPONDENT NO. 06 ......................... ...... .... ..... ......... ............ do hereby appoint. 

UTKARSH SHARMA, SHARAD CHAUHAN, ADVOCATE 
ENROL NO. D/4297/2014, UP/2599/2011 
CHAMBER NO. 203, M.C SETALVAD CHAMBERS BLOCK, SUPREME BLOCK, SUPREME COURT OF INDA 
8510052778, 09312061203 
(herein after called the advocates) to be my/our Advocate in the above-noted case authorize them :-

• To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or heard and 

also in the appellate Court including High Court subject to payment of fees separately for each court by me/us. 

• To sign file verify and present pleadings appeals cross-objections or petitions for executions review revision withdrawal compromise 
or other petitions or affidavits or other documents as may be deemed necessary or proper for the prosecution of the said case in all 
its stages subjects to payment of fees for each stage. 

• To fill and take back documents to admit and/or deny the documents of opposite party. 

• To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touching or in any 
manner relating to the said case. 

• To take execution proceedings. 

• The deposit draw and receive money cheques, cash and grant receipts hereof and to do all other acts and things which may be 
necessary to be done for the progress and in the course of the prosecution of the said case. 

• To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby conferred upon the 
Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf. 

And VWe the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as my/our 

own acts, as if done by me/us to all intents and purpose. 

And VWe the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as my/our 

own acts, as if done by me/us to all intents and purposes. 

And I/We undertake that I/We or my/our duly authorized agent would appear in Court on all hearings and will inform the Advocate for 

appearance when the case is called. 

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of the said case. The 

adjournment costs whenever ordered by the Court shall be of the Advocate which he shall receive and retain for himself. 

And VWe the undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to the advocate 

remaining unpaid he shall be entiUed to withdraw from the prosecution of the said case until the same is paid up. The fee settled is only 

for the above case and above Court. I/We hereby agree that once the fees is paid. I/We will not be entitled for the refund of the same in 

any case whatsoever and if the case prolongs for more that 3 years the original fee shall be paid again by me/us. 

IN WITNESS WHERE OF I/We do hereunto set my/our hand to these present the contents of which have been understood by me/us on 

this .. ...... ..... .. .. ... .... ........... ... .............. .... .... .... .. ... .. .... ... 13~ .. \ .. ........................................ ...... ...... .... Day of JULY 2022 

"""""' s,ijecl to"""' of"''· A,,y 
~g:h_ ~vw;,...... SH/Jd ~HAUHAN CLIENT 

.. Fl1t()CAfl: 
SU'°"EM~ v.JIJRT OF IHOIA 

Advocate Chambef-203, M.C. SetalYlld Bloc;I( 
l hagwan 0.. Rolld 

Court of lnfia, New Oelhl-1100-
Mol>ffe : 851105Z1711 
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